
Fard Shri Ashok Mohanty, 

learned Standing Counsel for the Responde1t s.)i, 
No One is presentf or the applicant when 

called.. 

in this Application, the prayer T 
of the applicant is to quash the order 

dated 28.2.1996 under Annexure_3 passed 
by the S.D.?.., S 2.Railway, Khurda 

in view of the circular under Annexure&1 

and 2. Under Annexue_3, the applicant is 

transferred in his existing capacity and 

scale of pay a 	Station Manager, JJKR 

against existing vacancy. The grievance 
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fru service on 31.1.1998 and hardly one 

year and eight months are left. He c-p 

an instruction of C .P. O.Cnrnunjcated Unde± 

letter No.-R-ConTR datd 10.6.1981 unde 

which the persons having One or two years 

of service should be exempted prided 

there are no serious allegations against 

them. The applicant is.a member of the 

Scheduled Caste. He cites stab1ishment 

Serial No.22/86 by which the transfer of 

SC/ST employees should be confined to the 

native stations and adjoining districts 

or places where the adrninjstatjon can 
provide quarters. 

Learned Standing Counsel pointel 

out relying on the counterffidavit that 

the applicant's native place is at Matiark 

in the district of Nadia of Wt Bengal. 

Therefore, the instruct ionj under Annexur _1 

has no relevance. He pointed out that the 

applicant was posted as Station Superinte L-

dent-Il at Purl on 16.5.1991 and was 

subsequently prcoted  at Purl as Station 
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.. 	 anage-I. The post of Station Manager, 

it is stated in the. counte-affidav it at 

page-2, para-flis a Supervisory post and 

belongs to safety category. It has also 

been identified as a sensitive post. 
ding to the Railway establishment Sl.NO.2 3/89, 

there is a ti.xne-limit for retention of 

persons holding the sensitivepOsts. It 

is also submitted that there is quarter 

facility at JJKR Railway  Station and the 

applicant will be prided with a  quarter 

as soon ashe joins at that station. 

On 26.11.1996, this matter was 

argued ky both by the applicant's counsel 

and the Respondents' counsel. The applica t 

counsel mentioned that the applicant woul 

file, a•  representation before the  

S.i.ailway, .Khurda highlightingthe 

instructions of the CPO ccnmunicted unde4 

letter No.P/R/Con/rr. dated 10.6.1981 

which states that persOns having, one or 

two years of service should be exempted 

P-rovided they do not have serious 

allegations against them. There is no 

in.Ormat ion furnished to the Court that 

this representation has been filed. The 

Standing Counsel has also no inforniation 

that such a representation has been filed 

In this view of the matter, this Original 

Applica.tion'shall be disposed of on merits.  

The applicant belongs to Class-

service in a Senior supervisory cadre. 

He is also holding a sensitive post. A 

Station Manager' s post is ,quite import 

for the railway administration.. It is 

that he is in charge ., of operations as 

as safety. It is entirely in the rea'm 
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4 .12.9 discretion of the Respondents to 

consider stay in lieu of his impending 	\Vt. C 

retirement. Senior Officers cannot press 	 \c 

into service rules which are more proerl 	Yv' 
applied to junior officials in Group C 

and D. Transfer to such officials a year 

or two before retirement would cause 

problem in shifting and problems COnnecte c,'2— 

with rehabilitation. Holding a senior 

off icer s post, the applicant cannot 	 Q 
cciplain of that. That apart, it is 	 ' 	0 
clearly nientionod that the applicant, hs 	 Q. 
been provided with an acccn,moation in 	k- 	2-LJQ 

JJKR Ralwav Station and the distance 

between JJKR  and Purl is not far. I do 

not see any merit in this application. 

The Application is dismissed. No costs. 
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